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CENTRAL ADMINISTRATIVE TRIBUNAL 
AHMEDABAD BENCH 

OL NO. / i8/91 with i•I..325/95 & 
1.t. NO, 4.-.St.202/95 

DATE OF DECISION 30-11-1995 

(3 

arish .Rcmanuj 	 Petitioner 

lL .Gjrish £ ccl 	 Advocate for the Petitioner (s) 

Versus 

Respondent 

Mr .- kiLKure sh i 
	

Advocate for the Respondent (s) 

CORAM 

The Hon'ble Mr. N.E.j-ite1 	 Vice Chairman 

The Hon'ble Mr. V.Rahakrishnan 	 Member (A) 

Whether Reporters of Local papers may be allowed to see the Judgment ? 
1 

To be referred to the Reporter or not ? 

Whether their Lordships wish to see the fair copy of the Judgment ? 

Whether it needs to be circulated to other Benches of the Tribunal ? 

A 



0 
Harish D.Ramariuj 
Post : iagthala 
Vid : 'tOrbi, 
Dst : RcjcOt. 	 ;pplicant 

Advocte 	iIr.Girish Pael 

versus 

Union of India,Through : 
The 3ecretary, 
DeprtLent of 1-osts, 
Ministry of Coamunications, 
Dk haviri, 
New Delhi. 

ostrnasLar Ganeral, 
Rajkot region, 
Rj icot. 
br.Supot.of Post Ofces, 
Rajkot division, 
Rajkot. 	 Respondents 

Advocate 	Mr.Akil Kureshi 

ORAL ORDER 

O.c.318/91 with 
M.4-.345/95 & 
M.t. JI • 202/95 

Date: 30-11-1995 

Per Hon'ble Shri 2-.E3.?atel 	Vice Chairman 

'1r.Girish Patel states that1  during 

the pendency of this 	punishment order dismissing 

the applicant from servicejassd on 20-5-1993. He 

further states that as the applicant was under the 

misconception that he need not file a departmental 

appeal since this Q.o was pending 	 he has 

not preferred any departmental appeal against the 

dismissal order. He also states tmat the applicant 
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a t  	pellatewill be stisfied t  

uthority is directed to enLert,aan his appeal without 

rising arw 	 a contention of limittio: H . a 	 e also states 

thai in tht c.ise, rhe ip ellaca. uthority may be 

directed to decide the question relating to the 'put 

off period. in the circuEnstr1ces of this cce, we 

find that this 	La -be a fit cse where the iosellate 

uthoricy should be directed to entertain the appeal 

without raising any uestioo of limItition orlay. 

accordingly, we direct tht if the aplIcnt submits 

oartmantal appeal lateat by 31-12-1995, the 

ppe lla - c uthority shell enterta in the appeal w athout 

raising any uesLion of imitstion or delay ant shall 

decide the appeal on merits as early c possible 

includingz the ap;licant' s contention regarding tPa 

treatnent of put of?period. If he applicant is 

aggrieved by Lhe order which may be passed in th 

-e-± 	it will be oien to him to pursue legal remedy 

for having that order sot sido. in VaW of these 

directions, Llr.Girish PLcl seeks permission to 

withdraw the L sent ).. with liberty is mentioned 

aoova. kermission granted with liberty as prayed 

for. 	stands disposed of 	withdraen.. Since the 
is dispoased of, M.r.325/95 & M..St.202/95 do not 

U 

survive. 

A94_~" , 
( 7.Radhakrishnan ) 

Member (e) 

I 
( N.E,atel ) 

Vice Chairman 

ssh 


